FORM A
PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF POSITIVE ELECTRONICS LTD

RELEVANT PARTICULARS

Name of corporate debtor

POSITIVE ELECTRONICS LTD

N[—

Date of incorporation of corporate
debtor

18-08-1981

Authority under which corporate debtor
is incorporated / registered

ROC-Kolkata

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

L67120WB1981PLC033990

Address of the registered office and
principal office (if any) of corporate
debtor

Bolai Kutir, 23A/1B, Justice Dwarkanath Road
Bhowanipure, Kolkata, Kolkata, West Bengal,
India, 700020

Insolvency commencement date in
respect of corporate debtor

17-10-2024

Estimated date of closure of insolvency
resolution process

15-04-2025

Name and registration number of the
insolvency professional acting as
interim resolution professional

Udit Agarwal
IBBI Reg. No. -
02799/2023-2024/14290

IBBI/IPA-001/IP-P-

Address and e-mail of the interim
resolution professional, as registered
with the Board

“‘Shyam Lake Garden”, Block — C, Flat No.
519(G), 202, Jessore Road, Kolkata 700089,
West Bengal having e-mail id:
uditagarwal15@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Kamalia Associates, 11, Old Post Office
Street, 1st Floor, Left Gate, Kolkata — 700
001. cirp.positive@gmail.com

11.

Last date for submission of claims

31-10-2024

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of section
21, ascertained by the interim
resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of
representatives
are available at:

authorized

(a) https://ibbi.gov.in/en/home/downloads
(b) Not Applicable



mailto:uditagarwal15@gmail.com
mailto:cirp.positive@gmail.com
https://ibbi.gov.in/en/home/downloads

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Positive Electronics Ltd
on 17-10-2024.

The creditors of Positive Electronics Ltd, are hereby called upon to submit their claims with
proof on or before 31-10-2024 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorized representative from among the three insolvency professionals listed
against entry No.13 to act as authorized representative of the class [specify class] in Form CA
- NA

Submission of false or misleading proofs of claim shall attract penalties.

L

()% g
Date — 19-10-2024 Udit Agarwal
Place — Kolkata IBBI Reg. No. - IBBI/IPA-001/IP-P-

02799/2023-2024/14290
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ASSET RECOVERY BRANCH, KOLKATA
1448, Exra Streel, Kalkata - 700 001

Wﬁﬁ @ Union Bank |working 3t : Yamuna Bhavan, 151 Flaor

. s 55/58, Ezra Street, Kolkata - 700 001
e | Bamail: ubin0554731 Sxwnionbankofindia.com

MOTICE TO THE BORROWER INFORMING ABOUT SALE (30 DAYS NOTICE)

TEY FTET W T

RULE 6 (2)/8 (6) OF SECURITY INTEREST (ENFORCEMENT) RULES 2002

To, Date ; 05.10,2024
Borrower(s) :

1. Mis. Amrit Bio Enargy & Industries Ltd. T5C, Park Streat, 3rd Floor, Kolkata-
oo 018
Guaranton|s) :

2. 5ri Kailash Chand Dujari, 62, Lake Place, Kolkata - 700023,

3. S5mt. Sudha Dujarl, 62, Lake Place, Kolkata - F00 029,

4, Mis, Amrit Projects Ltd,, 9, Syed Amir A Avenig, 3th Floor, Kalkata - FO000.
& M/s. Multi Pro Exports Ltd., 55, Ezra Street, 2nd Floor, Kolkata - 700 001,
3ir / Madam,

Sub. : Sale of properties belonging to M/s, Amrit Blo-energy & Industries
Limited for realization of amount due to Bank under the SECURITIZATION
AND RECONSTRUCTION OF FINANCIAL ASSETS AMD ENFORCEMENT OF
SECURITY INTEREST ACT, 2002

Union Bank of India, ARB Kolkata, 1418, Exra Sireal, Kolkata - 70D 001 (after
accounts baing transferred from Unien Bank of India, Kolkata Main Branch),
the securad creditor, caused a demand notice dated 25,06.2014 under Section
132} of the Secuntisation and Reconsineclion of Financial Axssets and Enforcement
of Security Interast Act 2002, calling upon yau to pay the duss within the tmea
slipulaled therain. Since you failed Lo comply the said notice within the period
stipulated, the Authorized Officer, has taken possession of the secured assets
under Section 134} of the Act read with RBule & [ Rule & of Security Interest
(Enforcement) Rules, 2002 on 20.11.2014,

Ewven aftar taking possession of the securad asset, you have rat paid the amount
due 1o bank. As such, It has bacome necessary Lo sall the below menlicnaed
praperty by halding public e-auscton after 30 days from the date of receipl of this
ngtice throdgh enline mode, The date and time of e-auclion along with the Reserve
Frice af the propery and the detzils of the service provider, in which the e-aucton
to be conductad, shall be informed to you separataly.

Thearefare, if you pay the-amounl due (o the bank along with subsequsnt inferast,
cosls, charges and expenses incurred by bank balore the date of publication of
sake notice, no further action shall be faken for sale of the property and you can
redeem yvour property 83 stipulated in sec, 13 (8) of the Act.

SCHEDULE OF PROPERTY

Property 1 : Equitable morigaged of Residential Flal situated at *Amniidham™ on
Ground Floor, Unit No. G 1, J.L. Mo. 40, RS Plot Mo. 402, LE Plot Mo 510, RS
Khatlan Mo. 142, LR Khabtian Mo, 1276, Mouza - Makuwa, P.5. Sankrail, Disl.
Howrah within Howrah Municipality, admeasuring 1169 Sq.ft. More or less,
Property owned by M/s. Amrit Projects Ltd.

Property 2 ; Equitable morgaged of Residential Flat situated at “Amritdham” an
Mezzanine Floar, Unit No. M 1, 1.L. Mo. 40, RS Plot Mo, 402, LR Plot Mo 510,
RS Khalan Mo, 142, LR Bhaban Na. 1276, Mowza - Makuwa, PS5, Sankrail, Dist.
Howrah within Howrah Municipaiily, admeasuning 2488 5900 More or less.
Froperty owned by M/s, Amrit Projects Lid,

Froperty 3 : Equitable morigaged of Residential Flat situated at "Amitdham™ on
Mezzanine Floor, Unit No, M 2, JL. Mo, 40, RS Plat Mo, 402, LE Plot No 510,
RS Khalian Mo, 142, LR Khalian Na. 1278, Mouza - Makuwa, P.5. Sankrail, Dist.
Howrah within Howrah Municipality, admeasuring 335 Sq. More or less. Property
owned by Mia, Amrit Projects Lid,

Property 4 ; Equitable morigaged of Residential Flat sitvated at "Amritdham™ on
Mezzanine Floor, Unjt No. MB 1. J L. No. 40, RS Plot No. 402, LR Plot No. 510,
RS Khatian Mo, 142, LR Khatian Na, 1276, Mouza - Makuwa, P.S. Sankrail, Dist.
Henrah within Howrah Mumicipabity, admeasuning 1422 5400 More or lass.
Property owned by M/s. Amrit Projects Ltd,

Authorised Officer
Unian Bank of India

Date : 05.10.2024
Place : Kolkata

To, Borrower|s) Date : 08,10.2024

1. Ws. Kumar Enterprises, Prop. : Mr. Timir Kumar, P-196_ CIT Boad, Scheme
WIM, Kolkata - 700 054

2. Proprietor [/ Guarantor @ Mr, Timir Kumar, P-196, CIT Road, Scheme - VIM,
Folkata - 700 054

Sir/ BMadam,

Sub. : Sale of properties belonging to Mis. Kumar Enterprises for realization
of amount due to Bank under the SECURITIZATION AND RECONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST
ACT, 2002.

Union Bank of Indla, ARB Kolkata, 14/1B, Ezra Strest Kolkata - 700 001 {after
accounts being transferrad from Union Bank of India, Kolkata Main Branch),
the secured creditor, caused a demand notice dated 091.12.2021 under Section
132} ol the Securilization and Reconstruclion of Financial Assels and Enforcement
of Security Interest Act 2002, calling upon you to pay the dues within the time
stipulated therein, Singe you failed to comply the said notice within the period
stipulated. tha Authorised Officer, has taken possession of the secured assets
under Saclion 13(4) of the Act read with Rula 6 7 Rule 8 of Sacurity Interast
(Enforcement) Rukes, 2002 on 09.03.2022.

Ewven after taking possession of the secured asset, vou have not pald the amaunt
due to bank, As such, it has become necessary to sell the below menticned
praparty by holding public e-auction after 30 days from the date of receipt of this
nedice through online mode. Tha date and time of e-auction atong with the Resare
Price of the properly and the detalls of the service provider, in which the e-auction
to be conducted, shall be informed to you separately,

Therefore, if you pay the amount due to the bank along with subsequent interest,
costs. charges and axpenses incurred by hank before the date of publication of
sala notice, no furlher action shall be taken for sake of the proparty and you can
redearm your propery as stipulated m sec. 13 (8) of the AcL

SCHEDULE OF PROPERTY

Resldential Flat Mo, G2 having a super bullt up area of 461 Sq.0t more or less
comprising of one Bedroom, One Dinning Cum Kilchen and One Bathroom, on
the Ground floor of buitding together with proportionate, undivided Bastu land
containing an area 1 Cottah more or fess siluated at the Premisas Mo, 175N,
Marnicktala Main Road, P.5. - Phoolbagan, Kolkata 700054 within the Hmit of
Kaolkata Municipal Corporation, Ward Mo 31, comprised In Touzi No 12982833,
Dihi Panchanan Gram, Govt . Khas Mohal, 3 Division, 11 Sub Diviskon, Dihi Sura,
Mouza Kankurgachi, Hofding Ma, 1, within the District of South 24 Parganas,
which is butted and bounded by : On tha Morth : Premises Mo, 175R/'T,
Manicktala Main Road, On the Soulh @ Plol of Sona Rani and Others, On the
East 20 Feet KMC Road, On the West | Premises Mos. 31/2B and 31/2C
Ramkrishna Samadhi Road, Owner of Flat is Mr. Timir Kumar,

NOTICE BY WAY OF SUBSTITUTED SERVICE UNDER RULE 38 OF THE NCLT
RULES, 2016 READ WITH ORDER W RULE 20 OF CODE OF CIVIL PROCEDURE,
1508
BEFORE THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI, BENCH-I
&, NO. 1875 OF 2023 IN C.P. {IB] NO, 1718(PB)/2018
SHIV DAYAL SHARMA & ORS.

VERSUS
THREE C PROJECTS PRIVATE LIMITED

T,
ME. GIRISH CHANDER JOSHI
HOUSE MO 20604, GALI MO 56,
MOLARBAND EXTEMSICN, DELHI- 110004 (RESPONDENT NOD.1)
ME. RAJIENDER KUMAR
HOLUSE MO, 286, GALI MO, BfA
BLOCK G, RATIYA MARG
SANGAVIHAR, TIGRI, DELHI- 110062 (REAPONDENT NO.2)
PME. RAVI EHARGAVA
103, GALINO.S, SAFDARILNG EMCLAVE,
KRISHMA NAGAR, NEW DELHI = 110029 (RESPONDENT NO.3)
ME.BHUFENDRASINGH
E-42/1, GALI NO.6, RARMA WVIHAR,
MOHAMMAD PURBAIRI, DELHI - 110045 {RESPONDENT NO.2)
PR SUJIT KEUMARSINGH
15C, DDA FLATS, POCKET -4, MaYUR VIHAR
PHASE—| MEW DELHI-110091 (RESPONDENT NO.5)
MR. SARNIEEV KUMAR PATIYVAL
FLAT MO.5, LOTUS BOULEVARD
SECTOR 100, NOIDA, UP-201301 [RESPONDENT NO.B)
ME. ANAND RAM
H. MO, 86, CHANDER VIHAR
P ANDAWALL SHAKARPUR
MEW DELHI~ 1100292 (RESPONDENT NO.7)
HANADUINFRATECH PRIVATE LIMITED
C-23, GAEATER KAILASH ENCLAVE,
PART-1, NEW DELHI—- 110048 (RESPONDENT NO.B)
THREE C BUILDERS PRIVATELIMITED
C-23, GREATER KAILASH ENCLAVE,
PART-1, NEW DELHI- 110048 (RESFONDENT NO.10)
ANGARIKA VINIMAY PRIVATELIMITED
104 HOSPITALSTREET KOLEATA,
WEST HENGAL-T0007 2 [RESPONDENT NO.11)
AKULVANIIYA PRIVATE LIMITED
S5 C.R.AVENUE KOLEATS
WEST BENGAL=TOCOTI[RESPONDENT NO.12)
THREE CINFRA PRIVATE LIMITED
£-23, GREATER KAILASH ENCLAVE,
PART-1, MEW DELHI = 110042 (RESPONDENT NO.13)
THREEC HOSPITALITY VENTURES PRIVATE LIMITED
C-23, GAEATER EAILASH ENCLAVE,
PART-1, NEW DELHI- 110042 (RESPONDENTNO.13)
CLOUD 9 PROJECTS PRIVATELIMITED
C-23, GREATER KAILASH ENCLAVE,
PART-1, WNEW DELH|— 110048 [RESPONDENT NO.15)
THREE CHOMES PRIVATE LIMITED
[UMDERGOING CIRF)
C-23, GAEATER KAILASH ENCLAVE,
PFART-1, NEW DELHI= 110048 (RESPONDENT NO.16)
THREE CGREEN DEVELOPERS PRIVATE LIMITED
[UMNDERGOING CIRE)
C-23, GREATER KAILASH ENCLAVE,
PART-1, NEW DELHI— 110048 {RESFONDENT NCOL1T)
BOULEVARD PROJECTS PRIVATE LIMITED
[LINDERGOING CIRP)
C-23, GREATER KAILASH ENCLAVE,
FART-1, NEW DELHI= 110043 [RESPONDENT NO.18)
LIOMNINE PACKING PRIVATE LIMITED
F-1098, BASEMENT, CHITRAMNIAN PARK
MEW DELHI- 110015 {RESPONDENT ND.19)
VISTAR COMNSTRUCTIONS PRIVATELIMITED
[UMDERGOING CIRPY)
C-23, GREATER KAILASH ENCLAVE,
FART-1, WNEW DELHI- 110048 [RESPONDENT NO.20)
GRANITEGATE PROPERTIES PRIVATE LIMITED
{UNBERGOIMG CIRP)
C-23, GREATER KAILASH ENCLAVE,
PART-1, NEW DELHI- 110043 (RESPONDENT NO.22)
Whereas Mr. Ajit Kumar, Resolution Profiessional for Three C Projects Private Limited
has filed an Application bearing LA, Mo, 1B75 of 2023 under Section 66 of the
Insofvency and Bankruptcy Code, 2016 for seeking appropriate direchions, Whareas,
the Hon'ble MCLT, New Delhi, Bench =11, issued notice on 10.04.2023. Further, vide
arder dated 04.10.2024 the Hon'ble MCLT, Mew Delhi, Bench — |1, has permitted the
undersignad to serve the Addressees through substituted service,
TAKE NOTICE that the above-captioned matter will now be listed on 13.11,2024
bafore the Hon'ble Mational Company Law Tribunal, Mew Delhi, Bench = |1, Youw may
appearelther in personal or through an Authansed Representative,
Take further notice that, im default of your appearance on the day mantioned, the
Applieation may be heard and determined inyour absence,
MR, AJIT KUMAR
RESOLUTION PROFESSIDONAL FOR
THREE C PROJECTS PRIVATE LIMITED
EMAIL ID: conaajitjha@gmail.com, cirp.3c@gmail.com

Date : 08.10.2024 Authorised Officer
Place : Kolkata Union Bank of India

FORM A
PUBLIC ANNOUNCEMENT
iUnder Regulation & of the Insalvency and Bankrupicy Board of India
iinzalvancy Resclulion Process for Corporate Persons) Requiatons, 2016}
FOR THE ATTENTION OF THE CREDITORS OF POSITIVE ELECTROMICS LTD

RELEVANT PARTICULARS

1. |Name of corporste deblor POSITIVE ELECTRONICS LTD

2. |Date of incerporabion of corparata 18-08-15481

detibar

3. |Authorty under which corporaie desitor| ROC - Kolkata
I8 ncorporated | registened

JA300TTA, TONS3 1M L4

All Advertisement Booking

(al

\\\Fo

4. |Corporale keniy Mo, | Limiled Ligtdity
Identifcation Mo of corporate debior

LET120WE1881PLC33000

5. |Address of the ragisiered office and|Bodas Kalir, 23AN 8, Jusfice Cwarkanath Road
princigal offica (if any) of corporate)Bhowanipure, Kolkata, Kolkata, West Bengal,

Oebdor India, 0020
6. |Insolvency commencement date in|17-10-2024
respect of comporate gebior

f. |Eslimated date of closure of)| 15-D4-2025

insalvency resolution process

8, |Name and regpsiration number of the
insolvency professional acting as
interim resolution professional

Lidit Agarwal
IBEI Reg. Mo - [BBIIPA-DGIP-P-LEATI9/2023-
2024114200

“Shyam Lake Garden”®, Biack - C, Flal No. 519(G);
resolution professional, as registered | 202, Jessore Moad, Kalkata 700089, West Bengal
with the Board having e-mail i - uddaganeall SiEgmall.cam

9. |Addrass and e-mail of the inlerm

10, |Address and e-mail 1o b2 used for|Kamalia Associpies, 11, Ol Post Office Stresd,
cofrespondance with e interim | 188 Floor, Laf Gase, Kofkata - 700 001,
resohdion professional cirp.posiliva@grmail.com

1. |Last date for submission of clasms | 31-10-2024

12 |Classes of creditors, if any, under {Not Applicaiie
clauge (b} of sub-zection (GA) of
satchan 21, ascarlainad by the ntenm
resolition profiessional

13, |Mames of Insolvericy Professionals| Mot Applicable
identified o act as Aulhorized
Representative of creditors in a class
(Three names for each class)

14. |(a} Relevant Forms and
(b} Dedads of aulhorized

ta) htips:libbi.govin‘enfoms/downicads
(b) Mot Applicable

representatives are available at

Maolice s henaby grvan thal the National Company Law Tribunal has orderad the commerncemant
of 8 corporate insphvency resolution process of the Positive Elecironics Lid on 17-10-2024
The creditors of Posiive Electronics Lid, are hereby Called upan to subersd thesr claims with proof
an or bafare 31-10-2024 ta the indenm resolubion prafessional at the address menbonad agains
entry ko, 10,

The Tinancial cradilors shall submil thesr ciaime with prool by elacironke means only. All athar
craditors may submil the daims with praol @ person, by past or by elecironic means.

A financial creditor belonging o 3 class as Bsied against the entry No, 12, shall indicate #s choice
of authorzed raprazantative from among the tree Bzolvency professionals listad against antry
Koo 13 o ach a8 authonizad reprasentative of the cless [specify class] n Form CA- NA
Submission of false or misheading proofs of claim shall atiract penalties

5'.'1'.'
Date : 19-90-2024 Lidit Aganwal
Place : Kalkala FHEl Rag. Mo, - 1B PA-DIAP-P-02 TEH 202 - 20241 4 250

NEULAND LABORATORIES LIMITED

PUBLIC NOTICE
Notice is hereby given that the following share certificates issued by
NEULAND LABORATORIES LIMITED (‘the Company”) have been lost/
misplaced and the holder of the said Equity Shares have applied to the
Company to issue Duplicate Share Certificate(s).

Any person(s) who has/have any claim(s) in respect of the said share
certificates should lodge such claim(s) with the Company's Registrar and
Transfer Agents, KFin Technologies Limited (Formerly known as KFin
Technologies Private Limited at Selenium Tower B, Plot No 31 & 32,
Gachibowli, Financial District, Nanakramguda, Serilingampally, Hyderabad
500032, within 15 days from the date of this notice, after which no claim will be
entertained and the Company will proceed to issue duplicate share certificates
without any further intimation:

Share Distinctive No. of | Foiio No [ Name of the Registered
certificate No. Nos. Shares Holder of Shares
22894 2611001 to 2611100f 100 {0003987| PRAMILA JAIN

Date : 18.10.2024 Sd/- PRAMILA JAIN

dorel 8@ Canara Bank A JRSEUINE

P L LR ]

1 |

MALDA - [l ERANCH
R. K. Pally, Malda, P.O. - Maida, Dist. - Malda , West Bengal, Pin - 732 141

NOTICE
Section 13(2)

Ref. : ROBRMP/REL! 13(2)- P PODDAR / 2024-25M3 Date : 04.10,2024
T

Borrower and Mortgagor : Srl Parimal Poddar, S/o. Bhugal Chandra Poddar,
Saral Pally, Near Bichifra Market, English Bazar, Malkda, W.B., Pin - 732 111

Co-borrower : Smit. Sabita Gupta, D/'o. Prem Chand Gupta, Gillabar, Chanchal,
Baldam Pin-732 123, Wast Bengal.

Raspacted Sir’ Madam

Sub. : Motice issued under Section 13(2) of the Secwuritisation &
Reconstruction of Financial Assets & Enforcement of Security Interest Act,
2002,

The undersigned being the Autharized Officer of Canara Bank, Malda - Il Branch
{hereinafier referred fo A3 "the Secured Creditor”™), appointed under tha
Sacursation and Reconstruction of Financial Assets and Enforcemant of Security
Interest Act, 2002, {hereinafler referred as the "Act’) do haraby issue this notice
1o you as under

That Sri Parimal Poddar (hereinafter referred 1o as ‘the Borrower™) has availed
credit facility [ facilitiss stated in the Schedule A hersunder and has entered into
tha sacurity agreemeani's in favour of tha secured creditor, While availing the said
financial assislance, you have axprassly underakan (o rapay the loan amounl's
in accordance with the terms and conditions of the above mentaned agreements

SCHEDULE-A&C

Nature of Loan { Limit | Loan Ameount Liability with Interest Rate of
{Loan Ade. Mo.) fin Rs) as on 04, 102024 Inferest
HL-Repairs & | Rs. 13,80,000.00 Rs. 16,54,494.57 9.25%
Renovations plus Applicable rata of

(355097 30000059) Interast and olher charges

from 05, 10,2024
Housing Loan Rs. 5.25,000.00 Rs 4,30,769.93 8.60%
(35509340001030) plus Applicable rale of
Interest and other charges
from 05.10.2024
Total : Rs. 20,85,264.50

The abova said boan f credit facillies are duly secured by way of martgage of tha
assels more spedfically described in the Schedube B hereunder, by virtue af tha
relevant documenis executed by you in cur favour, Since you had failed to
discharge your liabiities as per the terms and conditions stipulsted, the Bank has
classifed the dabl as NPA on 27.09.2024. Hence, we hereby issue this nobca to
you under Sackan 13(2) of the subject Acl calling upon you o descharge he antire
liabibity of Rz, 20,85,264.50 {Rupess Twenly Lakhs Eighty Five Thousand Twao
Hundred Siety Four and Faise Fifty only) as on 04,10.2024 with further interest
and incidental expenses and costs theraon within Sty (60) days from the date
af the notica, fading which wa shall exercise all or any of the rights undar Seclion
134} of the subject Act
Furiher, you are hereby resirained from dealing with any of the Secured Assels
manlioned in Schedula B inany manner whatsoever, withoul our prioy consent
This.is withoul prejudice to any other rights available to us under the subject Act
andfor any other law in Force
Your aftention is invited o provisions of Sub-section (B) of Section 13 of the
SARFAES! Act, In respect of iime available, toredeem the Secured Azzels,
The Demand Motice had also baan issued to you by Regisiered Posl with Ack
at your last Known addness available in the Branch record

SCHEDULE - B
Detiats of Immovable Properties : All that piece and parcel of the property of
land & budlding measuring about 1.65 Decimal under Mouza - Jhanjra, J.L. Mo,
101, LR Plot Mo, 743, Khatian No_ 940, LR 2081 within P.5. - Malda, Dist - Malda
under Mangalbard Gram Panchayal Title Holder : Parimal Poddar. The said
Property Is bounded as follows @ On the North @ Land of Baidyvanath Ghosh,
On the Sowuth ;. Satyen Rabidas & Ofther's Land, On the Easl ; 8 Fest wids
Fanchayal Road, On the West : Panchayat Pond.

KAJLAGARH BRANCH
P.0. - Kajlagarh, Disl - Midnapore
Pln - 721 626, W.B.

ko

Central Ban kr of '.‘ﬁd:'a
" DEMAND NOTICE

1. Mr. Goutam Das (Borrower). S/o. Mr. Dukha Raj Das, Address ! Village-
Marayandarn, P.O, - Narayandari, P.5. - Bhagwanpur, [kst - Purba Madinipur, Pin-
721 655, West Bengal

2. M/s. Dukha Raj Das (Guaranior), Address : Village - Maravandarl, PO, -
Marayandar, P.5. - Bhagwanpur, Dist - Purba Medinipur, Pin - 721 855, West
Bangal.

Sub, ; Demand Motice under Section 13{2) of the Securitization and
Recenstruction of Financial Assets and Enforcement of Security Interest
[SARFAESI) Act, 2002 to the Borrower/s,

The undersigned holding the post of Chisf Manager in his capacity of the Authonsed
Officar of Central Bank of India under the Secuntzation and Raeconstruction of
Financial Assets and Enforcement of Security Interest | 2002 (hereinafier called
the 'SARFAES] Act, for the sake of brevily) hereby lssues this nolice o you as
follows

You are awarse that at vour requeast, you have been granted by Central Bank of
indla ihereinafter called ‘Bank', through its Kajlagarh Branch, financial assistancs
as detailed columns 2 1o 3 af Schedube A herato,

The said financial asssiance was sanctonad, inlar alia, against security mterast
created in favour of Bank by execufing, inter alia, security documeants in the
manner as detailed/mentioned in Schedule ‘B along with details of property

That you did nat operate the account and did not repay the dues of bank as per
the terms of sanclion and consequently, your account was classified a Non
Performing Asset w.e.f. 31.08.2024 in accordance with the applicable guidslinas
izsued by Reserve Bank of India from time to time. In apite of repeated requests
by Bank. you have failed 1o repay the dues of bank,

The facility wise details of the amount due from you are mentioned in columns
4 to 08 of Schedule & hareto. The lotal amount due against yau baing tha sum
total of afl the amounts dus undsr variows financial facilibes, a5 detailad in columns
04 to 09 of schedule A hersto, comes to Re. 4,65,500.00 and you have defaulted
In repayment of the entire said amaunt

Therafora, you are heraby called upon under Section 13(2) of SARFAES! Act 1o
diecharge your liabilifiss in full by paying the entire amount due baing
Rs, 4,65,500,00 with further interast at the appicable rale's of interest mentioned
In the Schedule A fram the date of notice26.09. 20240l the date of full and final
payment along with incidental expenses, charges and costs recoverabde from
you as par terms of contract and/or as par law, within sixty days from the date
of this nobcs.

If you fail to repay to the Bank the total dues which you have been called upon
o pay hereinabove the Bank will exercise all or any of the rights-available fo it
under tha provissans of the SARFAES| Act read with the Rules framed thereurder

You are also pul on notice that in terms of Secton 13{13), you are legally bound
not 1o transfer the secured assels detailed in Schedule ‘B, by way of sale, or
otherwise, without abtaining prior written consent of the bank

Your allention is also drawn to Section 29 of SARFAES| Act which provides that
any confravanticn of provisions of this SARFAES! Act amounts to an offence
punishable with impriscnmeant up to one year ar fine or hioth

This natice of demand iz issued withoul prejudice 1o and shall not be construed
as walvar ol any olhes rIgh!E or remedies which the bank has already sxercised
and/ or may exarcise, including any legal action for recovary of the said duas-and
also for further damands for the sum thal may be found fall dus and payakble by
you ta us,

Your attention i drawn 1o the provisions of Section 13(8) of the SARFAE S| Act,
2002 in respect of ime available 1o youw to redeam the Sacurad Assals,

Authorised Officer

Schadule - ‘A"
Detalls of financial facilities sanctioned and avalled AND the detalls of the
amount dug,

Diate : 04,10,2024
Place : Kolkata

Authorized Officer
GCanara Bank

BANK OF INDIA
BARASAT ZOMAL OFFICE
Estaie & Premises Deparimant
2 Floor, DDZ, Salt Lake, Secior 1, Kaolkata-T00 Sl
Tal Mo, 033-2337RADDIBII4TTIIO

gt - 10 ] Bt
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APPENDIX-IV [Rule-8(1)] Annexure - F

(For immovable/movable property)
Whereas,
The undersigned being the authorized officer of the Bank of
India under the Securitisation and Reconstruction of Financial
Assels and Enforcement of Security Interest Act, 2002 and in
exercise of power conferred under Section 13(12) read with
rule 3 of the Securty Interest (Enforcement) Rules 2002, issued
a demand notice dated 18.07.2024 calling upon the Legal
Hairs (Anuradha Ball & Rohit Ball) of the Term loan (HBL) in
the name of MOUSUMEE BAL (SINCE DECEASED) of
Sabitri Abasan, Flat No. A, Ground floor, Holding no 389,
Boyes school road, Po & Ps: Barasat, North 24 Pargana,
WB: 700126 to repay the amount mentioned in the notices
Rs. 3,42,361.56 (Rupees: Three Lakh Forty two thousand
three hundred sixty one & Paisa fifty six only) & (interest
calculated up to 29.05.2024) and interest and other charges
within 60 days from the date of receipt of the said notices.
The borrower/guarantor having failed to repay the amount,
notice is hereby given to the borrower/guarantor and the public
in general that the undersigned has taken possession of the
properly/secured assets described herein below in exercise
of powers conferred on him/her under Section 13(4) of the
said Act read with rule 8 of the Security Interest Enforcement
Rules, 2002 on this the 17.10.2024.
The Borrower/Guarantor in particular and the public in general
is hereby cautioned not to deal with the property/secured
assetls and any dealings with the property/secured assets will
be subject to the charge of the Bank of India, Barasat Branch
for an amount of Rs. 3,42,361.56 (interest calculated upto
29.05.2024) and interest and other charges thereon.
The borrowerfguarantor attention is invited to provisions of sub-
section (8) of section 13 of the Act, in respect of lime available,
to redeem the secured assets.
Description of the Immovable/Movable Property
1. Hypothecation of Stock, Book Debis
2. a. EQM of property situated at Mouza Bhatra, J.L.No-38,
R.5.Dag No-13, corresponding to L.R.Dag No. 59 under khatian
no. 30, Touzi No 146, L.R.Khatian no. 468. Hal Kh No 336,
Word no. 9 under Barasat Municipality, Holding no: 389 of
Boys School Road, "SABITRI ABASAN" Flat No A, Ground
Floor, PS & PO: Barasat, Dist: North 24 Pargana, PIN-TO0126
belonging to Mrs, Mousumee Ball.
On the North: By Land of Lt. Tarashankar Chakraborty
On the South: By Land of Usha Rani Basu
On the East: By 12'feet wide road

On the West: By 8' feet wide road

POSSESSION NOTICE

Sl.
1. | Type of financial facility sanciioned and availed Cent Trade OD,
18M1218

2. | Amount of the financial facility sanctioned (Ra. 4.50,000.00)

3. | Total amount of ledger balance outstanding on the date | Rs. 4,43,147.30
of natice

4. | The date upto which the interest has been charged in the | 30.06.2024
ledger

5. | Amount of interest EXCLUDING PEMAL INTEREST, if | Rs. 22,353.00,
any, from the date the interest was last charged in the | Notice dated
ledger............. io tha date of nofice 26.08.2024

6. | Rate of interest with periodicily of compounding at which | 10.30%

amount in column {8} has been calculated

7. | Amount of penal interast charged without compounding | Nil
fram the date the panal interesi was lasl charged up Lo
date of motice

B. | incidental expenses, charges, and costs, if any, as per | NA
lawtarma of sanction

9. | Total amount due up to the date of noliced. Rs. 4.65,500.00

Schedule - 'B"
{Details of Security Documents executed by the Borro
Diate and nature of document {morgage deed / deeds / hypothecation dead |
deeds atc. ) by which the as=ats manfionad in Column 2 of this fable are secured.
In case of equitable morigage, give particutars of EM.

sl Mame of Document

1. | Regd. Sale Deed MNo. 668 of 2011 did, 08022011 Regd. at A.DLS.H. -
Bhagwangur.

2. | Regd. Sale Deed No. 4784 of 2012 did. 22.08.2012 Regd. at AD5SH. -
Bhagwanpur,

Schedule - ‘'C’
{Detailed description of the Secured Asset / Mortgaged Property)

1) Regd. Sale Deed No. 668 of 2011 did. 09.02.2011 Regd. at AD.5.R, -
Bhagwanpur. in the name of Dukharaj Das, S/o. Late Anukul Chnadra Das and
all part and parced of a plot of land measurng 10 Dedimal with a residential house
standing over it bearing Plot No. 5983, J.L. No. 152, L.R. Kh. No. 773/1, Nature
of Land - Bastu, Mouza - Narayandanri, P.S. - Bhagwanpur in the District of Purba
Medinipur and which is bounded and butted by : Morth - Plot Mo, 593, Scuth-
Jhantu Das & Ors,, East - Mud Road, West - Ashis Das,

2} Ragd. Sale Deed Mo, 4T84 of 2012 did. 22.08.2012 Regd. at AD.S.R. -
Bhagwanpur, In the name of Dukhara] Das, 5'o, Lale Anukul Chnadra Das and
all part and parcal of a plot of land measuring 4.286 Decimal baaring Plal Ma:
503, J L. Mo 152 LR, Kh Mo, FT31, Mouza - Naravandanr, P.5. - Bhagwanpur
irthe Digtrict of Purba Medinipur and which ia bounded and butted by @ Narth-
Plot Mo, 593, South - Jhantu Das & Ors., East - Mud Road, Wesl - Ashis Das
SID : 400006012973

Diate - 26.09.2024
Flace : Kajlagarh

Chief Manager ! Authorized Officer
Central Bank of India

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation & of the Inscivency and Bankruptey Board of India
| Insoivency Resolufion Process for Corporats Persons) Regulstions, 2076)
FOR THE ATTENTION OF THE CREDITORS OF
SHREE SHYAM BEARINGS PRIVATE LIMITED

RELEVANT PARTICULARS
Marnia of conporata cabbor SHREE SHYAM BEARINGS PRIVATE LIMITED
2. |Date of incarporafion of camporate deblor| 1204/ 2005
3. | Authanky under which comporate debior| ROC Kokals
Iz incorporated | regiziered
4. |Comaorale Iderdity No. / Lirnited Liabiity| UT4599WB2005 TC 102716
Marlification Mo, of corporate debior
5. |Address of the registered office and|138 CANNING STREET RODOM NO-207,
principa! office (if any) of comporate| KOLKATA-TOO00

Repco Home Finance Limited
—ee KOLKATA BRANCH: | 22, First Fioor,

Baishmabghata Patuli Township, Opp of Patuli Melas Ground, Kedkala-700 094

POSSESSION NOTICE HERULEEEEL

iEnfercamend] Rules, 2002 issued & Demand Notice dated 04.07.2024 calling upon the Borrower;

Mr.Swarup Mondal, 5o, Satishchandra Mondal, CF-B6, Cherdibenis. PO Knishnapur, PS.MNew Town,
Rajarhal Gopalpun M), Morlk 24 PGS, Near Shiv Shitala Mandir, Wesl Bangal- 700102, Also at, Drag--
Drop Arema Apariment, Shop.Nal, Barowariala. Kashnapur, Norh 24 PGS, Wasl Bengat 700102 Co -

Baorrower ; Mrs,Dabjani Mondal, Cée.Amal Roy, CF- 55 Chandibena, PO Krzhnagur, 5. New Town

|5 said natice

sescfion 13(4) ofthe said Actread with nale & of the saic ndes on this the 147 day of October 2024,

furthae interast from 0510 2024 onwards and othar cosks thaean

|ransher ol the secured asse,

DESCRIPTION OF THE PROPERTY

Al Fat & pleca and parcal.of Bastu land measwing sbout 1 Cotlahs & Chittaks ba the same or lille
more oF 8ss fogetner with one Tin Shaded strscture maasunng aboot 100 2q. ft mona or less
emented fcaring, 15 vear oid, oul af toial and measuring abawd § Tecimal i e, 4 Cattahs 13 Chitteks
15.8 50 1. ba tha same of B2 mace orless hing and shuatad al Premises Mo, CF- B4, Chandimena,
Krishnapur, P.O. - Krishnapur, PS5, - Rajarhal presensy Mew Town, Kodata - 700 102, District Norih 24
Pargangs, in Ward Ro; 25 (0id 31}, Holoing Mo, BMG - 130, BL - CB,.under Bidhannagar Municipal
Corparation (0K Refarhat Gopalpur Municipality), in Mouza - Chandibera, J.L No 15, R.5. No. 176,
Touzi Mo 1072, B3 Knatan Mo, LE. Khatian No, 452, RS, & LR Dag Mo, 61, AD.5 8 Office
Ragamhat (0K Bidhannagar 358 Lake Gity) Distrizt- North 24 Parganas, fogether with all ezsament
rights over fhe Comman passegedroad and cther henefils faciifies and advantages sllached o the
sanl properly which s alianated with Red colourad - skitch mag anmexed henawith and is bulted and
bounded as folows: On The Mo : Doner's Land 00 The South ; 7°5 Wide Comman Passage, On
Tha East; Lard Of Krishng Prds Mondal & Ors On Tha Wast: & 5™ Wida Chandibenz Raad,

Date; 14,10.2024 Authorized Officer, Repeo Home Finance Lid

Wheseas the undersigred beng Authorised Officer of Repca Home Finance Limited under the
Securilization and Recorstuction of Financal Assets ard Enforement of Secunly Inferast et 2002 and)
in exercige of powers conferred under section 13012} read wilh nile- 9 of ithe Sacurdy nieresd

Rajartal Gapatpur(M), Morth 24 PGS, Mear Shiv Shitala Mandir, West Benga-T00102 fo-repay ihe
amound menheonad in the nofice vide Loan Account Mo, 1841860001250 b=ing Rs. 10,49, 4025 with
furthes indarast from 03,07 2024 anwards and other cosls harzon within 80 d&ys Iram tha dale of raceipi of

The Barrower, Co-Bomower and the Guaranior having failed tornepay he amount, nofics is hareby given to]
e bornoaer, co-borowes, - guarardor and the pubilic in general that ke undersigned has taken
possession of the property described herein below in axercise of powers confared an him undar

The Barrower, Co-Barrower, Guarznicr and the pubic in ganeral are heralry cautionad nat o deal with fhe|
||:|r-:|pE1'l'Jr and any dealings with the prapery will be subjact ba he charge of the Repeo Home Finance
Limited, Kalkata Branch vide Loan Account Na. 1841860001 250 for &n amaunl of Re 10,92, 187 wilk]

'We draw your attentions to 3ac 13 (8] of the Secuiritisation Actas perwhich, no further steps shallbs taken)|
far transfer or sale of the sacured assal, ifihe dues of the securad craditor fogether wilh 8l cosds, chames
andexpanses incurrad by sacunad cradilor ana bendarad by you &l any Eme befora the dabe ixed forsalaar

1 debior
Date: 17.10.2024 & |Insalvency commancement date in|17 10 2024
Place: Barasat respet of corparate deltor
7. |Eslimated dale of dosure of insolvency | 15,04 2124

resniHicn process

B |Mame and registration number of the
insolvenay professional acling as
Interim resclution professional
9. |Address and e-mall of the interim

rasolulion professional, as regislered
with the Board

Ca. Swarup Ghiosh
[BEIPAQOATP-NOM3B-CIA 201 T- 201 8111681

Address ; Mayva Kunja, 53C/4 DR Suresh Chandra
Baneres Foad, Belaghala, Kolkata, West Bengal
o010

Emad : swanipghosh1@yahoo.co.in

0. {Address and e-mail o be used for|Address: 1716, Ragdanga Main Road, Block-EF4,
correspondence with the inlasim | Opposite Acrepoks Mall, Kasba, Kolkala-T00107,
resolufion professional West Bengal

Emad ; ssbpl1T1024@gmad com

11, | Last data for subimetsion of clalms 3190 7024

12, |Classes of craditors, if any, under |MNat Applicable
cause (b of sub-section (54} of secfion
21, ascertzned by the intarim resclubon
prodessional

13 [Names of Insolvency Professionals|Maot Applicable
Identified fo act as Authorised
Rapresentalive of creditons in a class
{Threa names far each class)
14, |12 Redavant Forms and Weblink ; hiips.fitbi.govindenhomedownlozds
ib) Detals of authorized reprasentatves | Physical Address: Mot applicabie

are&afmahle at:
Motice is hereby given that the Mational Gompany Law Tribunal has ordered the commencemend
af a corporate nschvency resclution process of the SHREE SHYAM BEARINGES PRIVATE
LIMITED on 17.10.2024.

The credifors of 3HREE SHYAM BEARINGS PRIVATE LIMITED, -are hereby called wpan o
submit thes claims with praof on or before 31,10.2024 to the interim resclubon professional a1
Fhe address mentioned againsl entry Mo, 10.

The financial creddors shall submi their claims with proof by elecironic means anly, All other
creditors may submit the claims with proof in person, by posi o by electronic means.
& financial cradilor balonging bo a class, as listed against the entry Mo, 12, shall indicate its
choics of aulthorized representative from amang the three nsolvency professionals isted agains!
eniry Mo.13 4o aotas suthorized representafive of the class in Form CA,

Submission of false or misleading praafs of calm shall attract penallies

Sdi-

CA. Swarup Ghosh

Interim Resolution Professional of

M'S SHREE SHYAM BEARINGS PRIVATE LIMITED

|BBI Reg. No. - IBBIAPA-003EP-NO0438-CO01/2017-2018/1 1661
AFA Mo : AAIT1EE102M BOSZ4/300%05,

AFA valid from 09/052024 to J0/06/2025

Office Address : 1716, Rajdanga Main Road, Block - EF4,
Opposite Acropoelis Mall, Kasba, Kolkata - T00107, West Bengal

Diate ¢ 20th Detober 2024
Place : Kolkata

financialexp.epapkin

.. . Kolkata
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MAHARAJA MANINDRA CHANDRA B.

ED COLLEGE

PO+PS- Sagar Para, Dist.- Murshidabad, W.B Pin- 742306

SITUATION VACANT

Urgent invite application for the Following posts of D LED Courses (All post should

ABRIDGE SHORT TENDER NOTICE

be Bengali Medium) (Qualification & experience as prescribed by NCTE Norms). 1.

Principal, 2. Lecturer (i) Foundation Course, (ii) Methodology Course (iii) Fine

Arts/ Performing Arts (iv) Librarian. Salary pays scale as per NCTE & State Govt.

Norms. Please submit your resume with all testimonials within 7 days to the above
address of MAHARAJA MANINDRA CHANDRA B. ED COLLEGE or through.

E-mail-maharajamanindrachandrabed15@gmail.com, Mobile no-9732577224/

8001362158

Dilip kumar Biswas

Secretary

Maharaja Manindra Chandra B.Ed. College, Sagarpara, Murshidabad.
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2024-25

Executive Engineer, Contai Irri-
gation Division. invites Off-Line
short notice tender for 01 (one)
No. Source of Fund
SDS/MAINTENANCE works in the
District  Purba  Medinipur.
Amount put to Tender Rs.-
5,06,334.00 Requisite informa-
tion's is available in the web
site  www.wbiwd.gov.in. and
also in Contai (I) Division's
office notice board, last date of
application on 23.10.2024 up to
5.00 PM.

BOLPUR MUNICIPALITY

Bolpur, Birbhum
CORRIGENDUM NOTICE

(i) NOTICE INVITING e-TENDER
NO: WBMAD/ULB/BM/PW/GREEN
CITY MISSION/ NIT-30/2024-2025

Memo No:- 2134 /PWD/BM/2024-2025
Dated. 03.10.2024
Tender Id:- 2024_MAD_762440_1 &
2024_MAD_762440_2
Date of Pre-Tender Meeting with the
intending Contractors with OEM at
Bolpur Municipality office building Zone
meeting hall. 18.10.2024 at 12:30 P.M.
has been cancelled for Govt. Holiday.
Next Meeting date has been fixed on
21.10.2024 at 12.00 P.M. for details
see Bolpur Municipality Notice Board &
Website- www.bolpurmunicipality.org.
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(Sd/- K. Mandal)
Executive Engineer
Contai Irrigation Division.l & W Dte.
Contai, Purba Medinipur.

Sd/-
Chairman
Bolpur Municipality
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Bank of India
Relationship beyond banKing

Bardhaman Zonal Office, Estate Department

446/N, Armstrong Avenue, Sector-2A, Bidhan Nagar-713212

Contact No. - 8967846766, email- Bardhaman.Esmﬁe@bankaﬁndia.ca.in
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